
(open court) 

IN THE CEi\JTRAL AD·U'HSTRATI\lE TRIBTJNAL 
ALL.b.HABAD BEI\CH 

Dated~Allahabad. This 18th December.,2000 

CORAM Hon1ble ·rvrr. S.K.I.Naqvi., '.'1~mber (J) 

original Application NOe441/98 

Lalita Devi 
W/O Late Shyam Narain R.O.eHeNo.514 

Bajiv Nagar~ ~ahaviran., Nagra Jhansi 

counsel for the applicant Sri R.K.Nigam 

V E R S U S 

1 o to.ion ci: India through the Genera 1 
Manager~ c.Rly. ·,1Urnbai C9T 

2e Divisional Railway ;vianager, 

Jhansi., u.P. 

••••••e• Respondents 

counsel for t.he Respondents Sri A. K. Gaur 

0 RD ER (ope Court) 

Prayer -f;,.e.ej- Smti.Lalita Devi w/o ~ate Shyam Narain 

has been refused vide Annexure-.1 

casual Labour Card t.h r o ugh ·which 

me1io1ing 

La e Shyam Narain 

that the 

secured service benefits was a forg~d and therefore the 

a licant Smti .Lalita Devi c anr ot; b~ provided with an 

a ppo Lrrt nent. on co npassionate ground on the d ea t.h of her 

h u s ba.nd on 18 5.1992. The applican has inpugned this 

order dated 5.12.1997 nainly on the ground t.h a t, this is 

onl to harass her whereas it was v·rtually approved by 

the Headquarter. 

Res or.dents have contested the c. se* 

It is qu_:_te evident from the ple dinr a_nd Anne).:ure-2 

that after havir- submitted tl1is allegedly bogus Casu.e..l: · 

Respondents• establish~ent forf mor than a decade and 

Labour card late husband of t..'1.e app icant worked in tn·e 

was provided servioe benefits on th basis of the sa~ 

contd ...• P/2 
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{p/2) 

(O.J>_. 441/98) 

and this allegation has been d only when the 

widow wife of the deceased reque ted for appoint11ent 

on oo-npa s s Lonat e ground. I do not find that the impugned 

Annexure-1 <;::an be sustained and the same is quashed 

accordingly and the Respondents re directed to re­ 

ex arn.Lrie th~ case within 4 ( four rne rrt.h s Er orn t.h e date 

~ .U, t(_ I 
of cornmunica tion of this order arid pass a ppr'o pr La te !,r_,t ........ .1 
order O.A. is decided according y. No order as to the 

coste 


